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FORM NO.4 

• 	 (See Rule 42) 

IN THE CENTRAL ADMINISTRITIVE TRIDUNAL 
GU'v1HATI BENCH 	GUAHATI 

ORDER SHEET 
• 	 APPLICATION NO 	 OF 200 

Apl±ant (s) 

Rspndent(s) 	U 0 

.4: 	 Adv4 ate for App lic ant (s) 	 1 

	

Ots of the Registry 	De 	Order of the Tribunal 

I 	 ' 7.3.01 	1 	Presents Honble Mr.Justice 
I 	

de 	 D.N.Choudhury, Vice-Chairman 

neaxa learned counsel for the 
nde 	 parties. 

.; 	 Z• 	 klication is aitted. Call 
for records. Xsue notice on the 

Dy JW 	 respondents as to why the interim  
: 	

order 's prayed for slU not be 
granted. Returnable by 4 weeks. 

Mr.S.arma learned counsel acces 

• -J 	 notice on behalf of respondent 

No.s 2 to 5. Returnable by 4 weeks, 
In the meanwhile, the respondents' 

are directed to allow the appli- 
.1. 

	

	cant to appear in the interview 

which is to be held from 12.3.2001 

onwards. 	shall 
The áppliCan 1 )e allowed to 

•I appear in the interview for rec 
ment for the Post of Principal L 

Na%'Odaya Vidyaiaya (Special recrpt 
• 	 merit drive for ST/SC/OBC)  in pur 

suance to the advertisent in 

* 	 ! ploont Ns dated 1117 Noveml 
• 	• 	bet 2000 without prejudice to his 

• 	 . 	
/ 

c but the 

contd/ 



r 	O.A. 96 of 2001 	
-) 

(V 
- 	7.3.01 

4.4.01 

• 	h 
-' 

pg 

risults be not fina1sed without leave o 

this Tribunal. 

List on 4.4.01 for orders. 
N 

Vjce-chajan 	.1 

List the matter on 24.4.01 for hearjr 
• 	In the meantime the respondents may 
file written statement. 	 I.  

-Member 	- 	 Vice -Chairma. 

1 6.5.01 	Ijet again after three weeks as a J 
last chance to enable the rsondente to 

Lo vk 	 file the written stat' ement4i.  
.. 	

List for hearing is on 7.6.2001. 

1 4 

	

bb 	
Member 	 ViceChaian 

7.6.2001 	 On the prayer of Mr S. Sarma, learned 

L 	
counsel for the applicant the case is adjourned 

for hearing till 4.7.01. 

Member 	 Vice-Chairman 

	

nk m 	 - 

O 	 407.01 	Prayer has been made on behalf of 

Mr,E.C,Dás learned counsel for the respon 

dents for adjournment the case on his 

personal ground. Prayer is al).owed. List 
on DS.S.01 for hearing, 

1nber 	 Chairman  

JI 
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0.A.No.96/2001 

of the Registry 	Date 	 rOrder  of the Trit*inaj 

,1 	 I. 

nkm 

1 17,9*01 

The case is adjourned on the prayer 

made on behalf of Mr S. Sarma, learned counsel 

for the respondents. List again for hearing 

on 27.8.01. 

Member 	 Vice-C hair m an 

r 

It has been etatd by Mr. U.K.Nair that 

written statement has filed by the respondents 

today. List on!27/9/01 to enable the applicant 

to file rejoinder, if any. 

L 

1
9,  

mb 

27.9.0: 

im 

15.11.0 

M. 

J i l 

1±° L 

H 
ct\. 

4\' 

Il
k  

it  

C 

Member , 	 Vice-chairman 

List on 15.11.01 alongwith 

O.A.NQ4 323 of 2001 for hearing. 

VI '  
Member 	 Vice-Chairman 

Zlr.13.C.Das, learned counsel for the 

respondents stated that the 0.A. 323/2001 

is analogous with 0.A. 96/2001. In 0.A. 

323/2001, written statement is yet to 

fUe and sought for time to file written 

st4teinent. Prayer for adjournment is 

allowed. - 

List on 20/12/01 for hearing. 

t4nber 	 Vice-Chairman 
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Order ci t h e Trihihial 	: 

20-12.01 	It has been stated by Mr. U.K.Nair, 
learhed counsel for the applicant - that 
he has received some relief in the matter 
and he may not have pressed the petition. 
ccording1y, he seeks some time to obtain 

instructions, prayer  is al1oed. List on 
22.1.2002 for hearing. 

1. 

Notes of the Regithy 

'7' 

c(k' 	th-4 

Yk- 
Ct1etç 

mb 
22.1.02 

Member 	 vice-Qairinan 

List on 11.2.2002 on the prayer or 

Sri 8.C.Oas1 learned counsel Por the 

respondents to enable hir to obtain 

in3tructiong, 

/'_ (J_J 2 

& 	 ,z 

41J.1 .- 

•l 	k 	 Vice..Chaj rman 

fteard Ussj,ias, learned couns-
sel for the applicant and also Mr. B.C. 
Das, learned counsel for the respondents, 

t has been stated by Miss U.Das 
learned coiirisel appearing onbehláf of 
Mr. B.K.Sharma, learned Sr. Counsel and 
Mr. S.Sarma, learned counsel for the 
applicant that InstructionA was receiv-
ed fraip the applicant not to press the 
app1icaion. Considering the facts and 
circumstances of the case, the applica-
tion stands dismissed on withdrawal, 

Vjcehajan 

mb 
11. 2 • 02 

mb 

Aoo 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUF4AL 

GUWAHATI BENCH 

H:An application under section 1 	of the Central Adninistrative 
Tribunal Act1985) 

O.A. 	Nc'. of 201 

BETWEEN 

Sri C.K.P.Naidu. .....Appiicant. 

AND 

Union of India & ors. ...Respondents. 

No Particulars 	 Fage No 

1 Applicati':'n................... - 

2.1 Verificatic'n...........-.--. IN 

3 .: Annexkire"1 .............".... 5- I 

Annexure-2................... 187  

Annexure-3................... IS 

6 • Annexure-4................... 2-0 

7 Ar,nexure - 3 	*. . . . ............. 21 

Annexure-6................... 

tnnexure-7......................  

10 . Ann.exure-8. 	.............. 

FILED BY 	; U.K.Nair. ADVOCATE. 

FILE : 	C:\WS7\MP-2 

I 
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IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL 
GLk4AHATI BENCH 

zc 
O.A. N':'. 	 /2001) 

BETWEEN 

Sri 	Naidu, 

S':'n of SriC.B.K. Naidu 

Presently workinq as Prini:ipal, 

iaLahar Navodaya Vidyalaya, Kokrajhar, 

As!sam 

ippli cant 

A N D 

1.1 Union of India, 

Represented by the Secretary to the 

Government of India, 

1 Ministry of Human Resources Development, 

New Delhi-i. 

2! The Navodaya Vidyalaya Samiti, 

Represented by its Chairman, 

A-39,Kailash Colony, New Delhi-1148. 

New Delhi. 

3.1 The Director, 

Navodaya Vidyalaya Samiti, A-39, Kailash Colony, 

New Delhi 11048. 

4 The Deputy Director, (Personnel), 

Navodaya Vidyalaya Samiti, A-39 1  Kailash Colony, 

New Delhi-110I48.. 

5 The Deputy Director, 

Navodaya Vidyalaya Samiti, Shillonçi. 

. ......Respc'ndents. 

1 



DETAILS OF THE APPLICATION 
1' PARTII::uLAR5 OF THE ORDER AGAINST WHICH THIS APPLICATION IS 

MADE: 

This application is not directed against any particular 

oder but is directed against the arbitrary action on the part of 

te Respondents in depriving the applicant from an opportunity of 

bing appointed as Principal in the samiti on regular basis. 

2 LIMITATION 

The applicant declares that the instant appl i cat ion 

has been filed within the period prescribed under sec.21 of the 

1 Aaministrative Tribunal Act.1985. 

3,J JURISDICTION 

The applicant further declares that the subject matter of 

the instant case is within the jurisdiction of the Hon'ble 

Tdbunal. 

4 FACTS OF THE CASE: 

4.1 	That this applicant has by way of this application 

rised a grievance against the arbitrary action on the part of 

te Respondents in denying to him an ':pportunity to be appointed 

Principal on regular basis. The applicant who has been working 

as Principal, JNY, Kc'krajhar for the last 5 years on deputation, 

had :. jn• response to an advertisement inviting applications for 

appointment as Principal, JNV on regular basis filed his appli- 

ction. But in spite of lapse of considerable time he was not 

fvoured with any call letter and  on enquiry he was given to 

uiderstand that his case was not considered as he had beci:ime 

c''eraged as per the relevant rules. On coming to learn about the 

sme the applicant preferred an appeal praying for c':'ndonatic'n of 

V~ 
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oerage, if any. The applicant had been.servin•g the respondent 

Sarniti for the last 5 years on deputation as such it was a 

ft case wherein the authorities ought to have condoned the 

11 oerage, if any, by invoking the power vested with the authori-

ties under the Rules i.e. by relaxing the age limit - Further, 

tte said relaxation ought to have been given granted to the 

aplicant in view of the fact that the Respondents while request-

iifq the parent Department of applicant for extension of h i s 

priod of deputation, had stated that his services were indis- 

nsable to the samiti. The interview is scheduled with effect 

12,3.21 onwards at New Delhi and as such left with no 

Iternative, the applicant has by way of this application come 

der the prcitective hands of your Lordships. 

1 2 That the applicant states that while he was working as a 

4nior Teacher in Govt. H.S. School, Roing D4-Dibang valley, 

Aunachai Pradesh, applied for appointment as Principal, Jawahar 

Nvodaya Vidyalaya on deputation basis and thereafter appeared in 

al, selection held for the same. On being selected the applicant 

w4s vide letter bearing Memc' No. PRIN/PPT/DEV.96/NVS (PERS) 

d&ted 28.11.96 offered appointment as Principal in Navodaya 

NJ Vdyalaya Samiti on transfer on deputatiosn basis. The applicant 

a'':epted the ':'ffer held out to him and .joined as Principal, 

A N.V., Kokrajhar.Be it statedhere that the applicant is a 

citizen of India and belonqs to the other Backward Class Communi-

t and as such he is entitled to all the rights and privileges 

ranteed under the Constitution of India and the laws framed 

thereunder. 

Copy of the said letter dated 28.1196 is annexed 

asAnnexure-1. 

3 
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L3 	That as per the terms a nd conditions of the appointment 

letter issued to the petitioner, his apppointment was initially 

c'r a period of two years and thereafter the same would be exten- 

able upto four years by qiving extensions on yearly basis at a 

t ime. As such in the year 1998 on completion of the initial 

~eriod of appointment, the Respondents in consulatation with the 

~, -arent Department of the applicant granted him extension till end 

1999. Thereafter in view of the works being done by the appli- 

f-_ant he was granted further extent ion for the fourth consecutive 
year i.e. till the end of 	The applicant had since the date 

of his initial appointment discharqed the duties entrusted to him 

to the best of his abi 1 i ty and without blemish to any quarter. 

4.4 That in view of the naure of the works being done by the 

ppl icant, a proposal was mooted for his permanent absorption in 

t7e Samiti. The Respondent No4 in response to such proposal vide 

his letter dated 4.8.20 intimated the Chairman, JNV, Kokra.jhar 

that there was no provision for absorption in the Samiti and 

hence it would not be feasible to absorb the applicant perma- 

ently in the services of the Samiti. As such the applicant was 

irected to apply as and when the post of Principal was adver-

tised. 

A copy of the letter dated 4.840 is annexed 

hereto as Annexure-2. 

.3 That 	your applicant states that the Samiti vide 	an 

dvertisement which appeared in the 11-17th November, 20 issue 

f the Employment News 1' invited applications for filling up of 

he posts of Principals, on direct recruitment basis for the 

avodaya Vidyalayas spread all over the i:ountry. The applicant 

n coming across the said advertisement and also in view of the 

irecticins passed vide Annexure-2 letter dated filed 

4 
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applicati:in for the said post, through proper ':hannel. The 

pplication of the applicant was duly forwarded by the competent 

uthority to the Respondent No.2, Samiti. 

A copy of the said advertisement is annexed as 

LflUL. 

4.6 That your applicant states that in the meantime his period 

of deputation came to an end and he has been directed by the 

Iespondents to continue on deputation basis for another year. In 

his connection the Respondent No.4, has vide his letter bearing 

o. 8/96-NVS (Pers) dated 9.11.20, requested the parent depart-- 

nt of the applicant to issue no ob.jection towards further 

xtension of deputation per icid in respect of the applicant 	In 

he said letter it was inter alia stated that the Samiti was 

facing hardships in getting suitable candidates for thepost of 

Principal and as the applicant was doing good work throughout and 

is leaving the school would be detrimental to the interests of 

Jhe Samiti and the students. As such it ws requested that the 

ervices of the applicant with the Samiti be extended upt.:' Decem-

ber, 201 i.e. for the fifth ci:'nsequtive year. The said letter 

i4s followed by letter dated 13.12.20.Be it further stated here 

tkat the applicant was vide letter dated 3.1.200 requested to 

take over the additional charge of the pi:.st of Principal 

,' .N.V.Bc.ngaigacn in addition to his own duties. 

Copies 	of 	the letters dated 	9.1I.2000 	and 

13.12.2000 and 3.1.200 are annexed as nnexures--4 9  

S and 6 respectively. 

47 	That 	as directed the applicant is continuing to dis- 

1 ciarge his duties as Principal, JNV, Kc'krajhar. The Chairman, 

JV, Kcukra.jhar vide his Certificate dated 25.11.20 has highly 

c'mmended the works of being done by the applicant. In the said 

Crtifi':ate in addition to appreciating the works being done by 

5 
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	applicant, the Chairman, JNV, Kcikra.jhar has given a list of 

dE elc'pmental activities (Under progress or completed) initiated 

the applicant. 

A copy of the said Certificate dated 25.11.20 	is 

annexed hereto as Annexure--7. 

48 That your applicant states that the Respondent No.2 has 

fo:rmulated rules for regulating the method of recruitment to the 

posts in Navodalaya Samiti. The said Rules are called the Navc'-

da'a Vidyalaya Samiti Recruitment (Revised) Rules, 1995". As per 

the prc'visions of the said Rules, any deputaticinist seeking 

permanent employment in the Samiti will have to apply for direct 

recruitment as per prescribed Rules. The schedule annexed to the 

said Rules lays down the qualifications and other requisite 

criterias required for appointment. As regards the qualifications 

rscribed for the post of Print:ipai, the Age limit for direct 

recruits has been fixed at 35 to 45 years whereas as regards 

departmental candidates the same is not applicahle. 

A copy of the said Rules is annexed hereto as 

Annexure-8 

4 49 	That your applicant states that he is a Master Degree 

holder with about 59% of marks and has also a':quired his B.Ed 

degree. The applicant has got more than 10 years experience as 

P.13.1. teacher in a $3civt. Sr. Se.:ondary si::hc,ol. Further he has 

been for the last 5 years working as a Principal of a CBSE 

affliated fully residential school. As such the applicant 

fulfils the requisite educational and other qualifications as 

prescribed under the said Rules. 

4.10 	That your applicant states that the date for interview 

for the post of Principal pursuant to the Annexure-3 advertise 

ment has been fixed w.e.f. 12.3.2001 onwords at Ne Delhi. As such 

6 
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not being favoured with any call letters, the applicant made 

iries in the office of the Respi:indents and on enquiry he was 

given to understand that his case was not considered ,inasmuch, 

he was overaged as per the provisions of the said Rules. Be it 

tated herf-that the applicant has been working with the Samiti 

fDr the last 5 years and the Rules specifying that the age limit 

rquirement would not be applicable in case of departmental 

•s:andidates, the same cannot be made appliiicable in case of 

pplicant, inasmuch, as he had applied for the said post while 

brking in the said Samity.Firther at the time of his initial 

pciintment in the samiti as principal in the year 1996 he was 

ry much within the age limit pres':ribed 

	

11 	That y.:iur applicant states that on coming to learn from 

rl table sources about the reason for non consideration of his 

the applicant vide his representation dated 16.1.2001 

rayed before the Respondent No.4 for condonation of the overage, 

if any and allow him to appear in the interview for the post of 

ilncipal. The said representation preferred by the applicant is 

sil1 pending disposal. 

A copy of the representatii:in dated 16.1.2001 is 

annexed as Annexure-9. 

	

4i12 	That your appli':ant states that in the year 1998 when 

trie post of Principal was advertised he had applied for the same. 

The applicant had then applied as a General category candidate. 

t that point of time the applicant was overaged by about 10 

mpnths. In spite of the said fact the applicant was called for 

tihe interview. The said aspect of the matter goes to show that in 

the case of persons like the applicant in the event they fulfil 

tbe Educational and other qualificiations prescribed under column 

of the schedule to the said Rules are normally called for the 

7 
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ir'terview and the prescription of age limit 	is 	not 	insisted 	in 

such cases and/or the same is condoned by invoking the relaxation 

ciause incorporated in the said Rules. 

4fl3 	That your applicant states that the upper age limit has 

Jen prescribed as 45 years. In the advertisement itself there is 

ajprovision for relaxation of the upper age limit by 3 years for 

/ST/OBC candidates. The applicant who had in the year 1999 and 

ii 2000 applied as an OFJC candidate is aged about 48 years 6 

ths as on 1.12.20•. As such if any relaxation is required it 

irequired for the period of 6 months of over age only. 

4.14 	That your applicant states that his parent department 

had given him the last extensicin after much persuation from the 

R.espon.dents and the necessary No Ob.jection for the extension of 

tle services of the applicant with the Samiti for the 5th conse-

cutive year is yet to be received. His parent department may 

grant the necessary No Objection soon but thereafter it may not 

aree for further estensic'n of the period of deputation of the 

apli:ant. As such this is the last chance available to the 

applicant for being considered for appointment as Principal on 

Regular basis. 

J45 That your applicant submits that there is no any clear cut 

pi:Jiicy on the part of of the authorities in matters relating to 

t:h, prescription of age limit for persons like the applicant. In 

t:i year 1998 even though he was admittedly overaged by about 

101months he was given an opportunity to appear in the interview 

but in a similar situation at present the authorities have re-

fused to give him the same benefit. The authorities of the Samiti 

on the one hand expressed their willingness to absorb the 

ap licant permanently but for the Rules, have now taken a con-

tr ry position by not i:ondoning the overage if any, of the appli-

c4it. The Respondents who have all along expressed their inabil- 

16- 
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ity to release the applicant from the services of the Samiti in 

vlOw of 
 the qood work beinq done by him, have now refused to the 

 

aPPlicant an OPPurtunity to be appcijntec on requir basis as 

Principal in the Samjtj. 

4.16 That your applii:ant states that even if it is assumed that 

the age limit prescribed for direct recruits is also aPPlicable 

to ithe case of the applicant,tien it was a fit case wherein they 

óuht to have qrantd relaxatii:,
n of the said criteria and con-

dond the overage ,if any, facilitating the applicant to appear 

the select ion for the post of P:rin:ipal 

417 That the reason for granting extensions to the applicant is 

because of the good work being done by him and also due to una 

vii'ability of suitable candidates The applicant who is cc'ntjflL(-

ing on the services of the Samniti for the fifth consecL(jVP year, 

is 
dbinq so at the risk of losing his Job in the parent depart- 

inasmui:h as his parent departmt is yet to grant permissj1-, 

fc' extensicin of his period of deputation till DEcember, 2001. 

The applicantis continuj,,q in the services of the Samitj in view 

ofthe request made to him by the Samiti and also in view of the 

held ':'ut to him that the pc.i icy of absrcipti111 which is 

uner review would be fina.lised and he would be absorbed perma- 

netl. As such it is a fit case wherci,, the authorjtj5 ought to 

have iproceeded to absorb the apJjcant Permanently if requirec, 

by e1axjnq the said Rule s .  

4.18 	
That the Respondents having Utiljsd the services of 

thel: aPplicant 
 for more than 4 years they cannot deprive him of an 

Oppqrtli of being appointed as Principal on regular basis The 

Res9onJents who are model employers ought not to have adopted 

such a rigid attidLide against a person who according to their own 

9 
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v+sion had discharged his duties to the satisfaction of one and 

al 	The Respondents cannot be allowed to reprobate and apppro 

bte at the same time. 

419 That it is a fit case wherein this Hon'ble Tribunal would be 

pleased to interfere in the matter and direct the Respi:ndents to 

cO1 nsider the case of the applicant for permanent absorption, if 

Irk-4quired by providing for relaxation. 

That the applicant prays that this Hon'ble Tribunal would be 

peased to pass an interim order as has obeen prayed for, failing 

wt1ich the applicant would suffer irreparable loss and injury. 

421 That this application has been filed bonafide and for the 

scuring the ends of justice. 

5. 1 	Grounds for relief(s) with legal pvisiOfl(S)L 

5.1 For that in any view of the matter the impugned action of 

the Resp':indents is not sustainable. 

32 	For that the applicant fulfils all the requisite education- 

a : s and other required qualifications for being appointed as 

Principal on regular basis, ought not to have been deprived of an 

opportunity of being appointed as such. 

543 For that the Respondents having given extension to the 

açpllcant for the fifth consecutive year in view of the quality 

of the works being done by him and also in view of the fact that 

tere was dearth of suitable candidates,c'ught to have allowed the 

4plicant to appear in the said interview. As such it is a fit 

case wherein the Respondents ought to have absorbed the applicant 

prmanently if required by relaxing the Rules. 

54 For that the applicant was within the age limit prescribed 

10 
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It the time of his initial appointment as Principal on deputation 

basis and as such the insistence on the part on the part of the 

:espondents that candidates must be within the prescribed age 

limit is uncalled for in the case of the applicant. 

5.5 For that assuming though not admitting that the age limit 

rescribed is also applicable to the case of the applicant he 

'jught to have been given an opportunity to appear in the inter-

'iew for the post of Principal if required by relaxing the Rules 

And thereby condoning the overage. 

.6 For that the applicant once being granted relaxation in age 

limit when he had appered as a general candidate cannot be den-

med the same benefit at present when he has already put in about 

T ive years of service with the Respondents and also in face of 
he fact that he belongs to the OBC community. 

57 For that the impugned action/inaction on the part of the 

espondents in not absorbing him permanently in the services of 

the Samiti and also in refusing to grant him necessary permission 

to appear in the interview for the p':'st of Principal is illegal, 

arbitrary, and violativie of Principles of Natural Justice and 

Administrative fair play. 

The applicant craves leave of the Hc'n'ble Tribunal more 

grounds at the time of hearing of the case. 

,. 	Details of Remedies Exhausted 

The Applicant further declares that he has no other alterna-

efficacious remedy except by of filing this Application 

becure this Hc.n'ble Tribunal. 

7. 	Matters not previously filed or pending j2_any tc'ehL 

'DLI r t. 

The applicant further declares that he had not filed 

,ny ':'ther Original Application, writ Petition or suit in respe':t 

if the subjei:t matter of the instant application has been made 

11 



before any other Court, authority or any other Bench of the 

Hun'ble Tribunal nor any such application, writ petition or suit 

ii pending before any of them. 

Eelief!_sc1!SiILi 0r_L 

Under the fa':ts and circumstances of the case, it is most 

rspectfully prayed that Your Lordships may be pleased to admit 

t:iis Application, call for the records, issue notice directing 

the Respondents to show cause as to why the relief(s) sought for 

in this application be not granted and upon hearing the parties 

and on perusal of the records be pleased to grant the following 

eliefs 

8.1 To direct the Respondents to absorb the applicant permanent - 

ly 	in the post of Principal, if required by relaxing the rele- 

'ant rules. 

8.2 To direct the Respondents to consider the cae of the appli - 

Eant for appointment as Principal in the Samiti on regular basis 

if required by granting relaxation as regards the upper age 

limit 

L83 Any other relief or relief(s) under the facts and circum- 

stances stated above the applicant is entitled to, ad deemed fit 

and proper by the Hon'ble Tribunal. 

tntrirnrdrPr_i2r-

Pending disp':'sal of this application the applii:ant further 

prays that Your Lordships would be pleased to direct the Respon -

I dents to allow the applicant to appear in the Interview for the 

post of Principal, scheduled to be held at New Delhi with effect 

from 12.3.2001 in pursuance to the Annexure3 advertisement. 

...........MMN*N * 

This application is filed through Advocate. 

Detailscj. I.F.O. 

1. 
	I.P.O. No. 
	 r3°1 
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Date of Issue 

Issued from 

iv.. Payable at 

12. List of enclosures 

As stated in the Index. 

: I. i.P.O.., Guwahati. 

i3..PO , 13&.iwahatj.. 

... Verifi':ation 

13 



0110,  

VERIFICATION 

I t  Shri C.P.K.Naidu, acied about 48 years, son of Sri C.S.K. 
 

Nldu, presently working as Principal, Jawahar Navodaya Vidya--

laya, Kokrajhar, do hereby s':.lemn affirm and declare that the 

sjtatPmPnts made in paragraphs 

are 	true 	to my knowledge and those ma.de 	in 	paragraph 

are matter of records fr•ue to my informa  

ic'n derived therefrom which I believe to be true and I have not 

ppressed any material facts 

And I sign this verification on this the. Zth day of March, 

14 
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Tpiohoie j 

't'ta fTT 

	
vEk 

(ir 	#ttT fr nrk.rt, rThTr fnr 

IFT rr'r 	rr) 

t! 3& IT VT TTqt, 	110048  

urT _________________ 

F.NQ. PF<IN/APPT/DE\ 96/NVS(PERS.) 

- 	 ..- 

NAVODAYA VIDYALAVA SAMIT 
(An Autonomous Organhsetion of Ministry of 

Hum.n Resource Development 
Dopsriment of EduostiOn) 

A.39, KAILASH C0LONY NEW DELHI-110046 

EIEB 

Dated 
November 29 r 1996  

To The Dyr DirectorsofPubtic InstruoatiOfla 
Dibing Vat1.ey District. ?rnthi, 
Cantp'4tOiflcJ. krun3cM Pradesh. 

Subi.ct $ OfF.r of appointment to the poEt of Principal in 

Navodaya VidyalaYa Samiti on transfer on døpUttiOfl 

bui. 

Sir 

I am directed to jn+Orm you tht on the "s-ist of the rcOm 

rneridi&iofl5 	 f 	the 	 it.tOfl 	 Committee 

fir 	C.K. .!9t.a.............
Vt. )4.S.3ChOOi.L  

of your 	
orqin sat.ior hs been !eloc: Led For 	ppoifltfliOflt to the 

post of Princ ipal in r voclaya Vir3ya 1 ya Sami ti, on 	r anfer or 

deputation basis in sle of pay of 
	 125-400. 

The appointment will be on trarssfer on .deputation basis for 
a period of two years in the first instance. He/She will also be 

entitled to draw dearripss and other allowances 
at -the rates 

t to the condi tions laid down in 	
Rules arid 

admissibiC subjec  
Orders aovernin9 the nrart of uh alloWaflcPS in force a amended 
from time to time. The QPneral terms and cr.)nditions of deputa 

tion on foreign service are err.losed. 

The other terim5 and corsciitifl5 of the ppoifltfliert will he a
s  

fol lows: - 

il 	
The appointment will be on purely on transfer on deputatiofl 

pe 

• four y ears by qivifl extension on y'i v haris at a time, in 

consultation with is er paret - orgafli iOn. oweVer, the 

deputation period I!SaV 
be curtailed or extended at the dis-

creation of the competent. authority without assigning any 
reason or notice. No permanent absorption is guaranteed to 

the incumbent who joinS on transfer On deputation basis. 

Those who desire per1lArIPnt recrU. t,irflt in Navodaya Vidya 

aya 
Samiti hU1d apply for direct recrUitlflt as and when 

the vacancies are aovErlti by NVS. 
Further, it i.s clari 

fied that the date of iSSUC of the letter 	
of appointment 

will 
arid the dat& of r.niiI10 

'he Sarniti on cieputatior 	 not 

Roing D4-Dibaflg Valtey. Ar.PradCS. 



ff' 

I. 

I. 

ii ) Thi 	
ppotnfmnt wi. ii he tuhi e t to the cC)rld it ion that 

hi/hr I Len 	1 he kopt by h/her parent 
orniatl.0n 

for the period of deoUtticiri' tencJed depUtt 100 on the  

post held by him/her in the o r-Qan1.ttiOn where he/she is 

prl?'iently woriflo nd he/she wi 1 1 he Lken back on or 

before the e.ipir v of dputtiOli or' extended per lod of 'depu- 

tattoo 

Pay while on deputation will bc? qoverned in accordance with 

the instructiOns :ontained in the Ministry of Finance O.F1. 

dated 4th May. 191 as ameided from time 

to 

iv) H/he will havC the ntiofl t draw 
is/her arade py plus 

deputation 
duty al1owanre in ar:crjrdaflce with the prevailifl9 

rii1e or to rav the pay fjcri In Uir4 sale of pay of the 

	

posi in the ani(:L 	ubi eit to t.Pt 	
iristruCtiOflSI restrictot 

in 	tIie 	Department 	o 	
Peiscjrfle I 	arid 	Traiflir't 

	

O.M.r1c,/iEi 	(pay-li )ted 	
. 12. 19/ and Department. 

of 	rsonnei and 	dmiristrat1'e 
Reforms 	O.M.N0.1/4.84 

Estt.(pYi1) dated 26.12.19B. The option; 
will have to be 

ercised within ore month from 
the date of jo1r,1r. Option 

onc exerc:isd will he fina1. 

4e/ he wi 11 tave to si.ibmi t the LPC arid SeA ievincJ 
Orders in 

oriqinal from his/hCr parent oroanisatioll in the prescribed 

proforiTia t.o this effect. (Froforrn; is enclosed). 

If arty c.iei.: I arat: i or g Lve;i or 	
,+ormatJOIi +urnished by him/her 

c>e5 be to fat sC 
or I.f he/she I found to have wi 1 +ul ly 

supreed any mat.eria1/jnf0Ptt00 or HIS/HER SERVICES ARE 

NOT FOUND SATISFACTORY or otherwise 
during his/her tenUre on 

deputiti0rI jr thF? Samiti, hi5/hPF services are liabre to be 

repatriated to hii/hCr parent organisatlon 
without assigning 

any r sofl/qrUtnlci or notice. 

Other conditionS of service 
wifl be qoverried by relevant 

Rules arid Orders in force iii tie banriiti as amended from time 

to time'. 
hf ubect to 

Thouçh the present pot nq wi 1 i ne .'-' 	.--• - -- -- 

	

cjc2r;Ci'5 of 	 HE/ 	
15 L I}LE TO BE POSTED ANYWHERE 

IN INDIA q  dnrin the period of depuk atior; in the Samiti. 

NAME ()F THE V1DL.A'iA I 	 Ranchaidhana 

DISTRICT 	 KOkrajhar 

STATEt Assam  

 

 

r 

f 



I 

I t is requested trt theconcerneri tri1 may be i4orned 
&ccordirly and in case thp abnve ronditimns are nccepthle and 
h /she is willinn to Acceot this offor h,'she rny be re1ieve 
from his/her dut 1161ndiat&1'. SUBJECT TO THE CONDITION THAT NO 
VIGILANCE CASE IS PENDING/CONTEMPLATED AGAINST HIM/HER, with the 
d:irctori to repor I to tI' fpu ty Dir et:tor , NAvod Vidyalay 
Samit.i, Fegion1 Office t: thr' ddrcsc civen becw Jtest by 	,' 	 H 
31.12.96 	as Prncipat in the Smti on trnfer on deputation 

The Dy. Director, 
Navodaya Vidyalaya SarT,jtj, 
keoior1 office. 
Upper Lachhwniere. 
3hiltong-'793 301 (MeghaLaya) 

?eLs 0364.227836,22760 

Yours faithfully, 

(ANURAG BHATNAGAR) 
DIRECTOR 

EnclDSLtres 

• 	Relievinq Ordrr Proforma 

2. 	Terms & ccinditioruos of deputtiori 

Copy tos- 

,. C.?. Rurushotama Naidu, Senior Teacher, Govt. 
• 	 Roing N—Dibang Va]1ey, AZ, P. 

Sh.tllong 
2. 	The Dv. Director, 14V. ReQicir) Office 	_•___• 

The above named Offic-,er may pee be mlicwed to OLfl tht 
duIie subject to 'icr if irr ion of r.I ievir,ti order Atrid other 
re1ted doc:umpr,ts. On hi'/her ininirici. the JOINING REPORT, 
LPC and the RELIEVING ORDER(AS PRESCRIBED BY THE BAPIXTI), IN 
ORIGINAL, m ay be forwarded to the Samiti at an early date. 

Xokrajhar . 	rhe D 	 & Chairman. VMC. Distt. 
State 

4. 	The Prjncj1/ncharqe Prircipi1, Nod.ya Vidyalaya !._idh.na 
Distt. Kokrajhr 	, t.te 	 , with a 
request to haidover thr chrcie, tn the newly posted Principal 

as per the directions of Deputy OirecLtcJr, 	ional Office, 

concerned. 	 L 
(1 	 (A.K. Si.nqhal)  

	

Section Officer (Istt.) 	' 

- 	 ' 



VA 
aTK 

Gram: 	AVSAM j  j. 

NAVODAYA VDYALAYA SAMTI . 

(An AulonornOus OrjanSiUn of Ministry of wr 
Humsfl Resource Development 

Departmflt of Educetlon) 

A.39, KAIL.ASH COLO'1 	
NEW DELNl.100 4  

4 9 8.2000 •.. 

Datod ,•• 

• 	

. T.J 
Fi 	: 6460159 

\ 	\I 
1 646800 	(1 Lines) 	 N. 

Telephone j 

fn 	{ff 	S 

(T 	ffttI 	fi 	Uin fU 1T 

qu 	rzri 

l-39, ¶Tf1 	19T91, 	% fkii 

0. 

To 
shr 1. J, I • Katha r ,I.hS 
Deputy c.flIflie8i.rs 
xokra 	

i 

rpti.fl/direct recruitment in reepaCt Of Shri c.K.P.Nai, 
- regarding. 

Principa 

sir, 
This j in reference to y.ur letter 

N..DO/31/96/156 dated 

28,06.2000 regardi 	
abse pti.n/dirCt recrUitrne 	

in reepeot •f 

shri C.K.P.Hau. PrizciPa1.JNv,i
'' It is te inILIn 

y•t 
that there i r prsviei•fl • 

a e.rpti•fl in the 5xniti ar 

hence 
it may it.t be feaeible t. aIe.rb Shri Naidu permanentlY. 

aerdirc direct recruitment, shri Naidu may apply a6 nd when 

•n direct recruitment is adVertieed* 
the p.t • Principal  

•' Thanking yeu, 

/ 	

"-'I',. fzifthfUllYe 

/ 

DEPUrY pIREcroR(PERSC) 

WO 

sbi L 



S. llam, of The le.tilutiesr, Ham, slits. hoard Pout IIIC api . Fats. - To 
Nra. Whether it ha wItch elIiId IbId . 

Is Rasidantlat 	, I State uae4 Scale 

0. TOTALS 

- öclj7 
and acal. 

Nams of the Inailtullon 
fla/Nen'r,sIdsatIlaI 

Pout 
Feats 

IIutOb - - 

10. OTHER VITAL INFORMATiON 	 ' 

(a) Norrto & Address at The toshlutioll wirer, s.vdiustg  

(Almlmilcnnis who are working in the SitrsdS cxi dreputmatioe baits tausi glee seeou and of Slob 
1,01 omçtommisnlimmn armml hrrward trek applications thl.osuglr psts dinsud). 

(b( Wirvllnom tIne inslilm,lixn Is Govt JAkIedut'nt.  

(a) Wlnnllmer the inslilolion is Residnelial/Nan. tusittermalial  
(ml) Tlm lev el at time institution i.e., apie class XliTtui(II  
(a) Pmesnet p051 hold  

(AmmyFe.rvts wartime on depntocioe in the Sasedi ssuast boat, the gsaat todd by Slier in Slain p.rwsI 
Crgammisoliunn) 

(I) Winottmnm pnmmnammenl/tnnuporsry,  

(9) Date since held  

(h( Cermqnlvlo bleak-op of line scale at the pen1 held  
(I) t'mennmmt ttosic 'ny Is.  Se  

bmtmni tmnnmmlnmmnnmmls 	ta.........."tale,  
I 'to tmnvlmmnot sm:mnle nt ymtmtt jrnmmnrrltt jtmiy ,  scale:  

(t,) tI,rtmm iii ,mml'nmnmimmnnetlmnm, tnmnnrr pnonhnt sarrot. 
I mrmmmnmmnr1..s purr mmml llm.nmmtly 
i)T1monh  

Wrmte 
Road 

(me) No/un Dislt. a Stare  
(n( Winelimmmn lImo sy000e Is emrnpinuprmd  

(inmticxte limo dnigmnaIivo and cosepteto etUdes.s Of eats,sloyer) 	- 

(o) Any 011mm rolmmvonl intorrnatlon 	' 

II. Name earl address of the Rnlioving/Carrteotlkeg Aulbosthym 

(Ci.. Is. cr 	.dtbeasaaId) P54 cede) 

QEGLARAflON 	- 	 - 

i umnlnmnnly eom.lnmmm tent cmx ntxlnments marie try mel, are derTist ha 11555 best olaaW best,iaedg. and 
I nave Irednil Itte iemmnsetnl 

rn limo Sommti my vomnices one linlmto lobe terardslotodwlttvadnsatcaarny kss.sthasiogIs.asmIAa.karegciig I  
Jmlmnmematioa or city part Itmeroot tumisttod by me Is homed tuba wiosag on etxd. 	 - 
PLACII  

DATED 	 (SIGI4A3SSE OF TiE CA*)IDAIE) 

FOR USE OF THE FOPWPIRPfNG OFFKE 
Nannn 01 he 011ice and address 

PPlwj, 
(t'moaso give coerplote addtnsn( 

II is cot/tied Ibtat The aimplicanl is worming isa 	 - 	 aS AdS ksi_ 
which is a GovomnmeeySomi-Gly,emesantJ5t Goetaet. trC0gmdSi&A. Aj'hfe' scat Ass. 
eelnios muds by tIne opplicant have been Icaesl coçrecd On aerdloatbe, 	s he 	.., I peId 
basic pay is Ifs ,,,,,,.._ in lIre pay EcsleolRs.  

No vigilaxco/discipimosmy case is pene8reg/contaeeplaled agadrottiruhereatthe wioletAdssgIdoet*odwi. 
PIece  

Dolnd ._ 	 beans.______________________ 

CI'IIiNTERSiGNEO 	 Designadass  

N,,UE ________________ 	 * maya * 

DESIGNATION  

(Te he si0nnd try tleIievieg/Appitncae/Domeqasa,.g uteiloxty) 

* SEAL * 

• Slnihn sIt whichever is out applicable 

PlEASE ATTACH ATTESTED COPiES OFThE I'OLLGWPAG OOcIIFS 

(Soil attesiod copios will not be etslatlalcaod)  

I) 	Proof 01 Date at Birth 	 , 

ii) Certihicate in support of SC/Situp the Counpetert Acatsoclty 	 - 

iii Cerlilicale in support at OBC. only on the hniaat grson by the Cossmptks.ox*y 	- 	 - 

(a) Higher Secondary/lntotrnedjat&lo+2 Certificate  

a) Gtaduahion and Post Graduation Coititicate 
ni( Cenlilcelo 01 Degree/Diploma of Professional Ouahilcations 

oh) Munk-shoels of (v), (vi) and (vii) above 

viii) In case degmee/diplorna has been ofetaissed horn irs kwekas raW 	ha wee, iJsdaonipMieessawl 
Unrinroity, Oocumenls in support of its secogetllon tiy thecciasisased Siat.tn.nw*. 

Is) Certificates in svppomt of teaching and /mitninisttadeeesgteciatsce 

e( No Objection Carlihicale from the Present Enrpl,myer m case 01 xrswsg pranOsistri and to,. Parmal 
Om/tonisolionmn casn of condimiaboo who arm istrewdy wishing is lie Sa,sIs on Ds,neta I 

cli Cnrliticxlo)s) for cvmnpe-tillne ellaimmmeel(s) in cre-cr,ehanlarseIses 

Lii! Army nlhet relevant documents 	 , 

ii' rIM OF CERTIFICATE TO BE PRODUCED BY 0/flJUE.itWA8W.As 	APPU'AIO IR.DE 
I'I T OF PC1IICIpAL IN NAVOOAYA VIOYALAYA SMall 
Tm-. 5 to cemimby. Ilmat SirmvSnnm IXuw -- 	 _..______________ 

micro cnrmmnnvnmily wtnictr Is senca&s.d as S 	 Is. Gorenvneofd 
Immn Moistly nlWeltame tinsolulion Na. 1201 tlIT8/03-OIUC (C)daied Slats Sept 1113 jaa.JNIseGa. 
uI imm,i,a Eammoomdmn:nny, PamI I Sc/hon I dated 13th Sept Ilt93.SlihS.rti%uaas  
I,' tnmndmyomriimmurimy mimside(n) inline 	 dew — 	 ' 
II.' nO nIna to aenmmly tm_al mn/olin dons not teeloesq is, its. psmssoxss/s.ns (Cvon 	s..p.u) 	tiweeU I. 

1 01 tImn' Sm:tmomlalo nI Ills Gent, it India. Deal, .11  5aar,ssrml a Tswnag 016. I*a.]Ont2f5'Eee (t) 
ml,m-mt 00,00 ST 

reel: 	 Ded' ldmaaetma 
ITO CERtiFICATE OTHER THAN THIS FOR OBC WILL BE O(TERThJ 	 , 	- 

- 

- 	( / 

. -- 
-- 

Employmeit ?kws 11— 1' Novcibor 2000 

Tb. Nanonlay. Cloy 

at PRINCIPALS to tire tilted on Direct fl.ctuitm.nt bait, for the Nevodsy. Vidyalapsa sproad nil over tIme 
crpsroy in the scale ol pay of Its. 10-325-15200 (revised) as per time details given below: 

1. Approximate namber at vacanclea : SC - 09: ST. 18: OBC -31 
(the rinodiet of eacarnoins is purely lonlotive and aubject to chongo) 

2. AGE liMIT: (A. on 01 Dec. 2000) For Direct RecruItment basIn: 35 045 posts 

(Upper age taint her SC/ST/0130/Worner, candidates will be reloned as per Govt. xl initin rules apylicotrie to 
linde catogo.im). 

0. QUAUFICATTONS: 
I) [si.nUal: 

1) Masters dogrew ala recognised Uninersiry With albeit 50% ma,lrs; 
31 b.fld. re  aqsitvalenl leaching degree 

31 Atinast tO yours leusClrieg experience at Senior Secrrndmnry Chietes as pcti in ho prim.rr.vie.rI pop 
scale at Its. 1640.2900 in any Ooetdaidevi/,ecogei,wj Senior Secondary SchooL'intn( College. 

0) D.ui,abl.: 

Eaperienco of wortang ins fully residential school. 

Experience of wrxldreg be schools olfiliuled With CBSE; 

31 Experience of smiting as a Principati'V/ce-Pnincipel ate Senior Secondary School. 

NOTE : Tire proof of possession of essential qualification and experience must be specially and oephci/y 
enclosed 04th the application lolling which the explication Is liabto lobe rejected. 

4. TERMS A CONDITiONS 

(I) The candid_ate, mInded on f)iroct tlncruitmnnnt will tue nppmrioled inilimriiy no ymmmimition for 	porimmmt Of 
Own years extendalae upto two your e dnrnnding open the portormance. The Smrmrmmli r050rveS the right I:, 
iormmnole the services of a candidate at any time during tin pound at probqlmoritcolenderi monad Cl 
probation it his at the opinion that tm, otticn, i not suitable. 

(U) All Opfdlcatiorr, shall be ,obr,rined through proper channel, 

(lii) Sarrsti rnce000n the right to enoton an e/igibiimly criteria to serrvtini:e the upplicaliemee unit 1, udI i.'lr'tul'rn 
'foe ieternrevit. Depending upon the volume 01 etrplicetiorrs received. Sanmili may decirto to conduct 
wrrtlnn scroesring lost for short listing the candidotos for the interview. In case of conduct Of Cmrctr 
Wetters tear, the mart,, obtained in the written Inst sheii not be o,ktnd to tin mnarkn ebtgirmn,j in immlerorew. 
Final soledt,on xl the candidates shall be done basing on the potlornoanco of lire candidala arid marks 
obtaIned in interview only In case at receipt of timnilod namnbnr at oppiicotions, tIme 5nov11 rrmuy mmxl - 
-conduct written ,crnenirrg tent. lnntrr,d, it may inlnrviow lIre oil0iltlo coodrintrrs. SImm' tllscmmmtivn of 
Crenturtinrj a written screening teat or net rests wittr tIme Senrili, No rnrre,pnnrterren will lam rmmtnmlnimroml 
hr Iris rrrv,yurrt 

(lv) The •el.rctnrl can,timtate, Cr. mIne tare pimmttentilmn,rstnrremt .rrywtrnmn in temlia 
(e) flet.nrwt cam.,tlmtatn will Ire nrmtlttmriJ to veil',,,, all.ronrrmns nnr,mlmmmlv,llrlr,r,rmmlr,m 

flutes. ttenldrrs, the Sanrhti otlnre the vilowirre lecoermues to the selnctnmt cue (limtulmr 
- 	Iterrt tree, tarnished trer.rsing t.scilmlyes auaiiabto an site 
- 	Fanliley for .d,rrineion to their soon A dauglmtnrs in the Nanodaya Vktyalopa whore tlmey are posted as 

per Sarrotri rule,. 

- Free hoarding with students. as per rules 

HOW TO APPLY 

'4) Stew application atrovtd be nently typed in English or ltiodl in the prnnctiltrtd lottmtnt given bnivw it tuttle 
paper c/rent (opfrroairnate size 30cm e 22 cnr). the applications received in any other tvrrnal will NOT be 
enteria,rred. It,e eppircatmons completed In all respects eccorrrponiod by ettoslod copies of cnmlilicutns 
eeeslncaeed ttrere.n along with a Demand Droll tnr Rs, 200/- (Its. Two hundred only) drown in luvovt cit 
Ne'aodeya Vrrty.taya S.rrrrtl in case of OBC carrdidatns only (no leo is to be pint by the SC/ST cundidnins( 
slrtu,id react, tire DEPUty OtItyCtoit (PEitSoteittiL), NPmV000yA VIDOALAVA 581,4111, /t.39, KIOILASI't 

COLONY, NEW DELhI- 11004 in iclosed enaeIttpe with tie words APPLICATtON 1011 TttE POST OF 
PRI'lCIPA). - DR BASIS clearly eepeesctitned no it. The tons once paid will not be metundert umnlnr any 
cirtarmrstarroes. 

Ii) ThE LAST DATE OF RECEIPT OF APPLICATION is 11.12.2000 to, all Candidates arid 10.12.2000 for 
cnSdates of NorTh-Eastern Slates, Latrul, Spili, A,rduman & Nicoba, Islands. Ladatmh etc. The applications 
boomed after the strpoutated date will not be considered undn( any circumstaocos and the Sanuli null rest be 
respereoitrle lox any kind oh 9osInI delay. 

ill) Factiutay incorrect/mivleaclrrg irrharmatiomvincoreplota epphcolios shell be summarily te1ectod. 

he) TA wil be 9ind to the Candidates as per rules admissible in this rng.arrl. 

APPLICATION FOR THE POST OF PRINCIPAL 
(TO BE FILLED IN BY THE CANDIDATE IN HIS/HER OWN JitAN1JWR1TINI3( - 

APP.UCATION FOR THE POST OF PRINCIPAL ON DIRECT RECRUITMENT BASIS 
CATEGOITY Of' CANDIDATE SC/ST/OBC:  

(Nature of the Cast&Trrlae to which belongs. Arrested copy at the cerlitivate from tire Competent Axlharity 
sjmostd tie enclosed) 

Deesirsia Draft Na ___________ Date 	 Bank _____________Amount 

I. HAstE 	
Space tar tat CAPITAL  LEFOERSI 	 - 	 passport omen 

. 	 - 	phetagrapto 
(WO1ITE IF IF UALE AND 'F' IF FEMALE) 	 [Form is Imable to 

3. FAS1IERS/HIJSI,eAytOS HAstE' 	be rejected 

(itt CAPITAL LETTERS) 	 . 	 wrttrraut photo 

4. DATE OP BIRTH - 	 ( its CtttllSTtAN LIlA) 
(BOTH p4  FIGURES AND IN WOFWS( 

AGE AS ON 01.12.2050: 	L I 1 YEARS 	L I 	MONTHS 

5. HATtON#nlJT'Y: 	 - 

POSTAL ADDRESS (IN CAPITAL LETTERS) 

Pmesanenl__________ 

PIN CODE 
Ar.SI,ona to, coeeespe.nrlertce  

(c( E -eeat: 

7. (M) ACADEMIC QUALIFICATIONS 

S. Eaa.tstissatloea 	Sub)acl, 	Board/ 	liar, 	Murk, 	Man 	Fernontag. 
No 	 olt.r.d 	Mete. 	, 	' 	 sbtelnert 	Mark, 	(TO) 

ii 	FIr,, Sec/Se. SocJ  
P5iCdhrtesn,eebate 

C) flvxclrelo.'s DOOTe 

-ri Mate,'a Derpew 

rn Arteational Ma.ie?s 
DvOe, 1 airy 

(B) PIIOFESSIONALO4JALJFtCATTON 

	

Board/UnIv. 	Year 	Mark, abtnlned 	I,tarr Marks 	I. 

tIEd on mmnvalenr 	Otroery 

Praclmcal 

U Cmi 

t'loltol.rtvt. 

Any ntiuey dosulse 

01 
- - - - - - - - - - - 

O.vetopm.ef, 0ep 	-- 	_., • ,W'• 	 ntivpcnrn.rr., Cr rim tiiiCt 

REQUIRES PRINCPALS ON DRECT RECRUITMENT BASIS 
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I1 	(j1.11.2000 
No. Dated 

To 

The Director of school tducation 
(oVerr1Peflt of irunacha1 Pradesh. 
NaharlacUfl. 1runathal Pradech. 

Sub* Ite3eSt for further extension of deputation period in respect 

	

of shri c.K.P.Uaiuu. principal. V.i.okrajhar.i 	t. 

sir e  

Kindly refer to this office letter of even number dated 3.4.2000 
on the subject cited above vido which you were requested to grant -• 

extension in respect of shri c..P.Jaidu upto the end of teceintxr. 
2000. 

since the h ard ships being faced by the L:amiti for getting 
suitable canuiclatEjs for the poet of Principals have already been 
explained in the said letter, you are further requested to grant 
extension to shri laidu upto i)eceflther.2001 i.e. for the fifth 

•  year as hri aidu is doing gOOd work throujhout nd leaving the 
school without Principal in th month of Decefflbr. if extension 
is not granted, will have a definite set back to those students 
who are appearing in noilrd icrns in particUcir. 

ay kindly appreciate our difficulty afl'- grant ettlofl 

for the fIfth year before that if he is not aoi:bJ by tha 
tnte, he SL be repatriated definitely. 

OUL3 faithfully, 

- 

(V. l.b1IJUA) 
flEP(fi:Y DiliEco(p&E), 

copy to 

i,_— t;c.pUt 1)irc ctQr.V.i 	loii Oi'tICe.'ht1b0z1c3. 

nun c. . r'. i 1.i.u,princI lnI 1, oF 	ihcr, 

:1 
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Gram: 'NAVSAM 
NAVOOAYA VIDYALAYA SAMITI 
(Au Autonomous Organisation of Ministry at 

Human flesourco Development 

Department of Educton) 

A.39, KAILASH COLONY, NEW DELHI-110048 

.o No. 	To 	
Dated 

he I)irctor of Sh001 Ldut.1ii 
Govx'wt nt oi \runuchi L'rdeo1i, 

thar1ijun, 
rUri,achi Prt,eh. 

SLLbt 1ut for iurther extcni.oz oJ (Cutatjon pr.tod in rsect 
of Chri C. K. I' • Iaidu $ Prixlcipdl .J.IV,Kokjj}y ,Arism, 

This ic in rfcrence to Cmitj. , s letter of ever, nurrtber dated 
0?,11.2000 rjardiny requcut for Lurther cxtenjor o.t c ,,epLjt atj0n  
pericxJ in rc; of Shri. 
iissam for the i:iI:th yC't.)r i.e. Upt.o the c.'nd of Uycznher2001 Is alreLkdy ir1tiAt.cd thQt :;ruiti is facirici hrd3hip ii. sppoint-. ing Pincipc1u in the Lorth-a5terz1 Recion, it fli nc-?cei3ary to 
utjljç the 	rvicos of hri Nu.tcu pLo 25.12.2001, liunce it 

8 (k3ircc tht: yc)ur uport in Lc'.m of xtcziiri of opputation of Shri 1aidu will 	a lonç. WLy to strenjthe& the cauue of iaVoJ'a 'i(ly1l .1yLtL. 

'our., Lithful1y,  

( f•  K. ;iijJ1A) 

CO)Y to: 

I • Deputy 1.frector.1V;;,W).;bjjJon. 
2.. :hr.L C. K. P.Uaic1.PrincipQ1.JNv,]crj r/Mjn 	with a 

re4ue3t to pL1rue th mtL:r of extension person&lly. 
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Reg/onol 011/co 

NAVODAYA VIDYALAVA SAMITI 
SHILLONG 

Ministry of Human Resource Development 
(Deptt. of Education) 

Dated:-03-0 1-2000 Dated 

—( 

The Pnncipal, 
Jawahar Navodaya Vidyalaya, 
Kokrajhar. 

Subject:- ADDTIONAL CHARGE OF JNV, BONGAIGAON. 

Sir, 

Principal JNV, .Barpcta vide his letter no.1641 dated 4/12/2000 regretted his 
inability to continue holding additional charge ofJNV. Bongaigaon. He further proposed 
in his letter that JNV, KokTajllar is very near to the proposed site of JNV. Bongaigoan. 
Therefore, in the interest of the Vidyalaya, Principal JNV. Kokrajhar is hereby requested 
to take over the additional charge of JNV, Bongaigaon from Shri M. Sharma, Principal 
JNV, Barpeta. 

Yours fiuithiully, 

(M 
DFPtJ'FY DlRECTOl 

• 	 Copy to:- 

Sh. M. Sharma, Piincipal JNV, Barpeta with a request to hand over the charge to 
the Principal of JNV, Kokrajhar. 

/ 
DEPUTY DIRECTOR. 

*wftTr ftr, lrrriir * 793 003 (4m1r) Nongrim Hills, Shillong-793 003 (Meghalaya) M Phone : 233361, 233362 (Fax) 233363 

~J 
( 
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: 

,I .  

I)EIUTY COMMISSIONER 
KOKRAJHAR 

Pin Code - 783 370 

No KDQ24/91 

Date- 25-1 1-2000. 

TO WIIOl\I IT MAY CONCERN 

Certified that I have t)een involved in many activities of Jawahar Navodaya Vidyalaya, 

Rancliaidhani, (post) Via-I3asugaon Dst. Koli'ajhar, Assam, Since my joining. Shri C K. P.Naidu 
has been working as Pnncil)aI at .Iawahar Novodaya Vidyalaya, Kokrajhar since Decciiibcr, 1996.   

Shri Naidu has cojitribuied iii the substantial change of the SChOOl Clivirolilileut iii terms of 
studcnt - teacher i'elation, and Princij)al-G1l'(fi1n relation, lIe has been able to tap public contribution 
individually, and also from other agencies such as District Rural l)evelopment Agency, Kokrajhar, 

l3ointaigaoii Rcfinary and Petrochemicals I .iiiiited, Dhialigaon, I)ist. I3(Higaigaon etc. 

On account of his COnSI a ut pressure lir the progress of the Vid alaya the Following 
developmcuital act i\'itics have been made during his Principalship. 

Construction ola 4 roomed building in 997-98 with Rs. 3.00 labs through DRDA, Kokrajhar. 
Inaugurated by Chairman, .1 N V. Kok raj liar. 
('.onstnuction ola 7 roomed building in 1998-99 with Rs. 6.00 lacs through DRDA, Kokrajhar, 
lnaugurated by 1-lonbie Member of' Parliament Shri S.K.Bwismuthiary under my 
Chairmanship. 

Temporary class rooms are constructed with Rs. 2.00 lacs in April, 1999, financed by 
DR DA , K ok raj ha r. 

The load leading to JNV and the bridges on the way are repaired with Rs 5.00 lacs 

Principal's chaniber is coulstructe(l wit Ii Rs. 0.5 lacs, financed by B RP L, Dhaligaon, Dis(. 
Bongaigao ii. 

The \'idyalaya is electrified with untied fhnd of Rs. 55,102.00 (State-Plan), 

Two water pump Sets with over head tanks are installed lbr fresh \vater supply, contributed by 
parents. 

08, The Vidyalaya is shifIcd at its permanent site, Ranchaidham on 3 0th Oet./2000. 1'lc managed to 

construct 08 class rooms, Kitchen corn Dining Hall, and set up 12 hand pumps for fresh water 

with the kind courtesy of D.C., DRI)A and I.3AC, Kokrajliar and the public of the JNV complex, 
costing Rs. 4.00 lacs. 

During his tenure the Vidyalaya has maintained 100% success with Satisl'ing l)Crcelitage iii the 
acadenic sphere. 

He is a sincere and dedicated Officer. I recommend him fhr higher responsibility. I wish him 
all Success. 

• . 	. 	• ç) 	•. 

() 
I)CI)IIIN ,  Coniii i ssionei', Kokraj liar 

& ( 'hairnian, .1 NV, Kokrajhar, 
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LLuJ 

NAVODAYA VIDYALAYA SAMITI 
MINISTRY OF HUMAN RESOURCE DEVELOPMENT 

(DEPARTMENT OF EDUCATION) 

A-39, Kailash Colony, New Delhi - 110048 

No.F.2-29/94-NVS(Admn.) 	 . 	Dated: 22ndJune, 1995 

NOTIFICATION 

In exercise of the powers conferred under Rule-24 of the Rules of Navodaya Vidyalaya Samii, th& ..; 
Executive Committee of the Samiti hereby makes the following rules in modification of the rules potified vide 
notification No. F.1-67/89-Admn. dated 7 June, 1991, for regulating the method of recruitment to all the posts 
in the Navodaya Vidyalaya Sarniti.  

1. SHORT TITLE AND COMMENCEMENT 

(I) These rules may be called Navodaya Vidyalaya Samiti Recruitment (Revised) Rules, 1995,' 

(ii) They shall come into force on the date of their notification. 

2. FUTURE MAINTENANCE OF THE SERVICE 

(i) All persons appointed on direct recruitment basis in accordance with the Recruitment Rules notified 
earlier vide notification No. F.1-67189-Admn. dated 71h June,1991, or under any administrative 
instructions existing prior to notification of the Rules, or or permanent absorption basis in accordance 
with the Permanent Absorption Rules of the Samiti, shall continue in the substantive posts held by 
them. 

(Ilk All the appointments in the Samiti alter the notification of these Rules shalt be made only in accordance 
with the provisions of these Rules. Appointments to existing posts not covered by these Rules shail 
continue to be in accordance with the Recruitment Rules notified on 7th June,1991 mentioned above. 

Persons who have joined on deputation to various posts in the Samiti one year before the date of 
notification of these Rules, shall be giveii one opportunity of consideration for permanent absorption ;  
in their respective post after notification of these Rules, against direct recruitmeffi vacancies unless :  
otherwise specified in the Schedule hereto. Such of the deputationists whbare not recommended 
for absorption shall continue in the same capacity till completion of their deputation period subject to 
administrative exigencies. Thereater any deputationist seeking permanent employment in. the Samiti 
will have to apply for direct cruitm[asperrescribed rules. re 	- 

All teaching staff other than Principals, and Vice-Principals and PGTs and all non-leaching staff upto' 
and including Office Superintendents working in Navodaya Vidyalayas in a region, shalt be borne on 
the concerned Regional Cadre. The sniority of Post Graduate Teachers, which is a feeder post for 
promotion to Vice-Principal, would be maintained on all-India basis. 

___  

rcr 

	

- ..........' 	. 	
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(v) All Group 'A' and 'B' employees of the Samili including Principals and 'lice-Principals, will be borne 
on respective aU- India Cadres, The seniority 01 employees borne on Reglc'nal Cadre will be maintained 
at the Regional basis. Notwithstanding anyihing contained herein any class or category of posts and 
incumbents thereof, may be placed in the Regional Cadre or All India Cadre, as the case may be, 
by genqral of special orders of Directory. NVS 

NUMBER OF POSTS, CLASSIFICATION AND SCALES OF PAY 

The number of posts, their classification and the scales of pay attached thereto shall he as spocif lod in 

columns 2 to 4 of the Schedule annexed to this notification. 

NOTE 	Teachers are entitled for senior scale and selection grade in accordance with Govt. of India 
orders dated 20th Sept.1987 as amended from time to time. 

METHOD OF RECRUITMENT, AGE.LIMIT AND OTHER QUALIFICATIONS 

The method of recruitment, age-limit, qualifications and other matters relating to the said posts shall 
be as specified in columns 5 to 11 of the said Schedule. 

 

NOTE 	In columns 7 and 11 of the Schedule, wherever, u;gular service in a specific scale of p'ay Is 
mentioned as part of qualilicaiioiVexperieflCe for the post, the allowances attached to that 
scale shall be comparable or equivalent to that prescribed by the GOl. 

For promotion to the various posts under the Samiti, the composition of the departmental promotion 
committees for different categories of posts will be as given in Appendix-iA to the Schedule.i 

The composition of selection committees for appointments to various categories of posts under the Samiti, 

will be as given in Appendix-lB to the Schedule. 

The scheme of the Navodaya Vidyalayas provides for admission of girls to the exlent of atf east one-
third of the students in each Vidyalaya. In order to elf ecti,vely manage the residential and custodial 
requirements of girl students. the Director of the Samiti nay decide during each selection to enlarge 
the zone of consideration by upto 50 % for lemale candidates in order to facilitate recruitment of' 
more female candidates for direct recruitment in respect of all teaching posts in the Vidyalayas. 

In order to encourage more female candidates to apply br teaching lobs in the Samiti, the upper 
age-limit in case of .1 emalé candidates applying for teaching posts in the Vidyalys ;would he 
extendable by 10 years while deciding (heir eligibility. 	 H 

In cases where promotion has been prescribed as a ii el hod of recruit mont, Lhe eligibility lisi for 
promotion shall be prepared with reference to the date of completion by the officers of the prescribed 
qualifying service as onlsl October of the Recruitment Year in their respective grade/post. The 

Recruitment Year for promotions will be the calender year. 

Notwithstanding anything contained in these Rules, the Director of the Samiti may, in case of urgent 
need, permit appointment on short-term contract against any post included in these Rules, on a 
consolidated remuneration, provided that the amount of remuneration shall not exceed the pay plus 
dearness allowance admissible at the minimum 01 the pay of the post. In such cases the contract 

period shall not normally exceed one year unless otherwise specified. 

5 . DISQUALIFICATION 	 0 

No person 	 - 

(a) Who has entered into or contracted a marriage with a person having a spouse living,,'or 

() having a spouse living has entered into or contracted marriage with any person, shalt be eligible for 
appointment to the said f5ost. Provided lhat the Saniiti may, if satisfied that such marriage is 
permissible under the Personnel Law applicable to such person and the other party to the marriage 

and there are other grounds for so doing. exempt any put son from I Ito operation of this Rule. 

2 

I 
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H 	 H 
6 POWER TO RELAX 

When the Executive Comriitee of thSamiti upon a recommendation made by the Director to that effect, 	
It 

is of the opinion that it is necessary or expedient to do so, it may, for reasons to be recorded in writing, 
reIax any of the provisions of these Rules with respect to any class or category of posts or persons. All 

( 

L  

administrative orders/instructions providing for any relaxation, exemption etc. of the provisions of Re 
cruitment Rules issued prior to notification of these !evised Ru!es shall stand superseded alter notification 
of these Rules. 

7. SAVINGS  

Nothing in these Rules shall affect reservations, felaxations in age.limit and other concessions required 
to be provided by the Samiti for the Scheduled Castes, Scheduled Tribes, Exservicemen and other 
special categories of persons in accordance with the orders issued by the Government of India from time 
to hme in.this regard. - - - ;- - 

B. INTERPRETATIONS 

Any question relating to interpretation of those Rules sha!l be decided by the Director, Navodaya Vidyafaya .  ' 
Samiti,  

(NEERU NANDA) 
DIRECT-OR : 



NVS SCHEDUOF POSTS IN VIDYALAYAS 

PRINCIPAL 

348 

Group A' 

Rs. 3000.100.3500125400 

Selection 

Between 35 and 45 years 	- 

ESSENTIAL .  
1 	

Master'S Degree I rôri a recognised university 

with atIeat 50% marks. 

	

2. 	
BEd. or equivalent teaching degree.............. .. 

	

3 	Atleast io years experience as PGT in the pay scale 

of Rs. 1640.2900 in any Govt/recognised 
Sr.. Secondary School/Inter College 

DESIRABLE 

	

1. 	
Experience of working in a fully residential school. 

	

2 	
ExperienCe of working in schools affiliated with CBSE 

	

3 	Experience of working as a 	
incipal  

of a Secondary/Sr. Secondary School. 

i,:anal qtialilictiOnS - Yes 

yearS 

662.3% by direct recruitment failing which by 
transfer on deputation including shonl-term contract; 

33 o% by promotion tailing which by 
tansler on deputation including 

short.terrn contract. 

PROMOTION 

From among the Vice-PrinciPals of Jawahar Navodaya 
VidyalaYaS who have put in 5 years of regular service In 
ttie grade and in case enough eligible candidates from 
among Vice.PrinciPalS are not available, then from amor 
all Vice-Principals with a combined regular service of 
10 years in the grades of Post-Graduate Teachers and 

\lncc-PrinCiPalS in the Samiti and all the Post-Graduate 
Teachers with 10 years regular, service in the Samili. 

TRANSFER ON DEPUTATION 

Fronii an1ong persons possessing 
r1tnalntiCAtiOflS prescribed for 

iir ccl recruit ment under column 7. 

26 

Name of post 

2 	No. of posts 

3 	ClasSification 

Scale of pay 

S 	Whether Selection post 
or non-Selection post 

6 	Age linit for direct recruits 

7 	EduCation and other 
qualificatOn5 required 
for direct recruits 

8 	Whether age and educa 
tonal qualifications for 
direct rcruitS will apply 
to promOteeS 

9 	Period of probation if any 

10 'Method of rectt. whether by 

direct rectt. or by promO 
tion or by deputation/ 
transfer and percentage of,  

vacancies to be filled by 
various methods 

ii 	In case of rectt. by 
p romotior1depUtaotr 
grades from which promotion' 
deputAtion/transfer to be 

made 

U 

I ,.  



STD CODE : 03661 	81208 

Jawahar Navodaya Vidyalaya 
qSf 	 Kokrajhar 

P.O. -RANCHAIDHAM Via-.: BASUCAON 
TT 	iT1 fii  

Ministry of human Resource Development, 
(ii fITI ) Tt 	

(Depit. of Education) Govt. of India. 
fT— rT ( Tf) 	 Dist—KOKRAJHAR ( ASSAM) 

PIN-783372 

PF/c1cN/Jw1(-2000- o1/s45 	 eo 16/01/.2.003 

To 

The Deputy Director (P & E) 
Navodaya Vidyalaya Sainiti, 
A,39, Kailash Colony, 
New Delhi-110048. 

Sub: TO CONDONE THE EXCESS OF AGE TO FACILITATE TO ATTEND 
INrERVIEw. 

Respected Sir, 

I have the honour to inform you that, I am working as 
a Principal at J.N.V. KokraJhar w.e.f. 26.12,1996. On deputation 
from Govt. of Arunachal Pradesh. In the month of November,2000. 
I have applied for the post of Principal on Direct Recruitment 
Basis in OBC category. By 01/12/2000, my age is 48 years and 
06 months. As per Sajaiti's Recruitment Rules, I am over aged 
by 06 months. 

so, I request your kind honour to condone the excess of 
age 06 months and allow me to attend the Interview as I am 
working in the Samiti since more than 04 years. And since past 
02 years, we hear that, the policy of absorption is likely to 
the reviewed and I will be absorbed. But, till now, nothing 
has come up. 

sir. I would like to mention that, being the departmental 
candidate, I have been called for the Interview on 04.06.1998 
on Direct Recruitment basis in General category even thongh I 
was over aged by 10 months at that time. 

This is for your kind infoivnation and necessary action 
please. 

With deep regards, 

t 

 kv-/ 

jjl~ 
$-tv 

UP  

A 

Yours faithfully, 

(c.1z.P. NAIDU) 
Principal, 

J.N.V. Kokrajhar, 	
4 ASSAN 	

H 
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IN THE CENTRAL 	STRATIVE TRIBUNAL .: GUWAHATI BENCH •: 

AT GUWAHATI. 

ORINAL APPLICAON NO. 96/2001. 

e. 	 shri C.K,P. Naidu 	... Applicant. 

Versus 

Union of India & Ors. ... Respondents. 

The Respondents No, 2, 3, 4 and 5 beg to file 

their Written Statement as follows :- 

That till the averment a and submissions made 
r 

in the Original Application are denied by the answering 

respondents save what has been specifically admitted 

he rein and what appears from the records of the case. 

That with regard to the statement made in 

paragraph 4.1 of the Original Application ( hereinafter 

referred to as the 0 .A • ) the answering respondents admit 

to the extent that the applicant has been working as 

Principal, JNV, Kokrajhar w.e.f. 26.12.1996 on deputation 

from Govt. of Arunachal Pradesh. The applicant in response 

to the advertisement appearing in Employment News dated 

11., 17 Novenber, 2000 for the post of Principals on regular 

basis sent his application, but the swe could not be 

considered because of his AVerage. As per concession of 

age limit of 3 years applicable in the Category of OBC, 

contd... p  2. 



2. 

meaning thereby that the candidates upto the age of 48 

years ( 45 + 3 rears ) may be considered by giving the 

relaxation applicable to the category of OBC • The date 

of birth of the petitioner is 1.6.1952 and so he attained 

the age 48 years and 6 months instead of 45 years as on 

1.12.2000 which was the condition for the eligibility 

of a candidate as based on Recruitment Rules, 1995. 

Further it was made clear in the advertisnent that upper 

age limit for sc/s4/oBc women candidates will be relaxed 

as per Government of India Rules applicable to such 

categories because of the eligibility criteria which is 

invariably applicable to all applicants. Inspite of the 

fact that the age relaxation Was given as per the Govt. 

of India criteria but the applicant was over age for 

consideration • Any further relaxation over and above the 

provisions of Recruitment Rules after giving necessary 

concessions as per the approved norms of Government would 

encroach upon the rights of the other suitable candidates 

in depriving them an opportunity of employment • However, 

in compliance to the direction of this Hon 'ble Tribunal' s 

order the applicant was allowed to appear in the interview 

on 15.3.2001 inspite of him being over age. 

3 • 	 That the státent made in paragraph 4.2 

of the 0 .A • being matters of records of the case the 

answering respondents do not admit anything which is 

contd... p  30 



3. 

4 

contrary to or in considtent from what appears from the 

records. 

46 	 That with regard to the statement made in 

paragraph 4.3 of the 0 .A. the answering respondents beg 

to state that the sniti had requested his parent depart-

ment to extend the deputation period under permissible 

tenure of deputation and accordiggly extension was granted 

upto 21 .12 .2000 • As a matter of fact, his service should 

have been repatriated immediately after the expiry of 

the date i ,e • 21 .3.2 .2000, but since the correspondence 

was on and the acadnic session Was in full swing, the 

services of the applicant has been continued with an 

understanding that the further grant of his deputation 

period will be received shortly by his parent department. 

The parent department of the applicant vide letter No. 

ED-2/134/PER/82 dated 5th March, 2001 has intimated that 

the Government of Arunachal Pradesh has not extended the 

deputation period of the applicant and requested Eirrther 

he may be repatriated immediately to enable the applicant 

to join in his parent department for which the action is 

being taken as there is no alternative to keep him any 

more in the sarniti. 

A copy of the letter No. ED-2/134/PER/82 

dated 5.3.2001 is annexed hereto and is 

marked as ANNEXURE 

contd... p 40 
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4. 

5 • 	 That the statement made in paragraphs 4.4 

and 4,5 of the Original Application being matters of 

records of the case the answering respondents do not 

admit anything which is contrary to or inconsistent from 

what appears from the records. 

6 • 	 That with regard to the statement made in 

par%graph 4.6 of the 0 .A • the answering respondents beg 

to state that the period of deputation of the applicant 

as extended as it had been done in many similar cases 

in order to ensure that the funtioning of the school do 

not suffer on account of non-availability of Principal. 

The applicant for his extension of his deputation does 

not confer any right to insist on considering his candi-

dature inspite of him not fulfilling the minimum eligi-

bility conditions. 

7 • 	 That with regard to the statement made in 

paragraph 4.7 of the Original Application the answering 

respondents beg to state that the applicant on the basis 

of his f5erformance aAd certificates cannot claim right 

to permanent confirmation and/or absorption. As pointed out 

above, the applicant was on deputation and, as such, does 

not confer any right to insist on considering his candi-

dature. 

8 • 	 That with regard to the statement made in 

paragraph 4.8 of the O.A. the answering respondents beg 

contd... 



5* 

to state that the relaxation of age permissible under 

Government of India Rules Was given but the applicant 

was not found eligible. The applicant cannot be treated 

as departmental candidate as he is not a regular employee 

of the Sarniti. By quoting the provision of relaxation 

for Departmental candidates the applicant is trying to 

misguide the Hon'ble Tribunal for gaining sympathy and 

regarding departmental $ relaxation is only applicable 

for the regu]. ar employees. 

9 1 	That With regard to the statement made in 

paragraph 4.9 of the 0 .A • the answering respondents 

state that it is correct to the extent that the applicant 

is working as Principal on deputation basis in a fully 

residential school for 4 years and 3 months as on to-day 

in place of 5 years as mentioned wrongly and as per his 

educational qualification he possesses the requirement 

but due to his over age he does not qualify to be con-

sidered for the post. 

10 • 	That with regard to the statement made in 

paragraphs 4.10 and 4.11 of the O.A. the answering 

respondents beg to state that as per this FIon'ble 

Tribunal' s order dated 7 .3.2001 the applicant was issued 

the call letters although he is not eligible for consi-

deration on account of his over age and further the 

contd. • 
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6, 

respondents complied with the order by letting the 

applicant appear for interview before the Selection 

Board on 15th March 1  2001, 

11. 	That with regard to the statement made in 

paragraph 4.12 of the 0 .A • the answering respondents beg 

to state that the relaxation in respect of age is to the 

candidates in the category of OBC/SC/ST as per the Gover-

nment of India Rules and other than that there is no 

other such provisions of relaxation. The decision in 

respect of the applicant was taken as per the existing 

Recruitment Rules of the Siiti. 

12 • 	That with regard to the statement made in 

paragraph 4.13 of the 0 .A • the answering respondents 

beg to state that relaxation was given to the candidates as 

notified in the advertisement and as per the existing 

Government Rules and, as such, special relaxation cannot 

be given exclusively to the applicant. 

13 • 	That with regard to the statement made in 

paragraph 4,14 of the 0 .A • the answering respondents 

have no comments to offer. 

14 • 	That the answering respondents deny the 

correctness of the statement made in paragraph4 4.15 

of the 0.A. as it is absolutely misconceived. Navodaya 

contd.... 



7. 

Vidyalaya Samiti being an Automomous Body under the 

•1 	 Ministry of Human Resource Development has its own 

Recruitment Rules within the frame work of the provision 

of the Government. The Samiti has employed more than 

14,000 employees across the country and, as such, the 

remarks made by the applicant is not just and proper. 

15 0 	That with regard to the statement made in 

paragraph 4.16 of the 0 .A • the answering respondents 

beg to state that the Sarniti has considered the relaxa-

tion of age in the applicanes case, but over and above, 

no relaxation can be given by the Samiti as it has to 

adhere to its own Recruitment Rules. 

16. 	That with regard to the statement made in 

paragraph 4.17 of the O.A. the answering respondents beg 

to state that the applicant was categorically informed that 

his service are being taken on deputation basis and his 

parent department i .e • Government of Arunacha]. Pradesh was bmi 

being requested from time to time to continue his deputation. 

Thus consideration of the applicant for permanent absorption. 

is only Subject to availability of vacancies and other such 

conditions required for permanent absorption and at present, 

there is absolutely no provision for permanent absorption 

since he has come on deputation. 

contd.... 
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37. 	That with regard to the statement made in para- 

graph 4.18 of the Original Application the answering respon-

dent begs to state that the contention of the applicant 

regarding the respondents having utilized the services of 

him for more than 4 years and are depriving him from being 

a regular Principal is not correct. The applicant was taken 

on deputation with specific conditions which are adhered to 

by the Sniti and further has also enjoyed all the privileges 

of being a Principal as provided in the Sniti provision • The 

Sniti has been regularly taking officers on deputation for 

different categories of posts for specific period as per the 

teLms of deputation and this analogy was also the same for 

the applicant. As a matter of fact this cannot confer any 

right to the applicant to insist on flouting the eligible 

criteria and qualification as prescribed in the Samiti ,Rules. 

18 • 	 That with regard to the statement made in para- 

graph 4.19 of the Original Application the answering respon-

dents beg to state that the contention of the applicant to 

consider his candidature in violation of existing recruitment 

rules and Government provisions cannot be considered, moreover, 

the applicant is praying  for peanent absorption while 

simultaneously seeking relaxation of age for being interviewed 

as a candidate for Direct Recruitment. 

19 • 	 That with regard to the statement made in para- 

graph 4.20 of the Original Application the answering respondents 

contd.... 



S 	

AA 

9. 

humbly pras that the applicant has been misrepresenting the 

facts and rules and making efforts to gain sympathy of this 

Hon'ble Tribunal and further any relaxation extended to the 

applicant over and above the provisions of the existing rules 

will effect the employment of many deserving candidates. 

20 • 	That under the facts and circumstances stated 

above it is devoid of any merit and the same deserved to be 

dismissed with cost. 

ERI FICATI ON 

presently working 

as in-charge Deputy Director, Navodaya Vidyalaya 4i9athaxi 

Regional Office, Shillong do hereby solemnly affirm and state 

that the statements made in paragraph 1,2,3,5 to 19 are true 

to my knowledge and those made in paragraph 4 are matters of 

records, information derived therefrom which I believe to be 

true and the rest are my humble sutamissions before this Hon'ble 

Tribunal. 

I sign this verification on this the l7day of 

2001, at Guwahatj. 

Signature. 
UpflW QT!3 

70lia7a fldyaIaya Scm^ 
troIj of flumar, %scource 	Dowk 

(prt(ntifl 
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GOVER1ENT.OF ARUNjCH P-RAD 
bIRECTORATE OF ScHObL. EDUCi. 
I NAILjGuN. 

lAcu,E — A 

	

Dated Naharlaguri, the 	th Iarch/2001. 

0 	 rhe Dy. Director (&E), 
Navoaya Vidya1ayaSmjtj 1  
-39, Kailash COloy 

Row. Delhi - 110048. 

H : 

Sub .s- 	Extension of deputation period in respect of 

	

hri C.K.P. Nidu. 	 - 

• 	Sir,_. 	•. 	 •• 	 - 

With referenceto your letter No._8/96_s(er) 
- dted i3/12'2OOo h the subject rnentLoied above, I am directed 

• 	to inf3rnl you that the Govt. of ?runacha1 Predesh has not 
COfl3 

• 	ided fuher extension of deputaton period In espect of 
fThrj C4.p. Uridi,, S/r (rib) (tioi on clrp111o,i 1 	rrti nri 
J)rincipal) . Tiiros:oro, yoi.i irn rc()u(,nte(i to 

1: 1-31(1 n.13o him 
•i I n1)1J, Pi.j 	1I 0I1 i, 	JuIii 	III AlmLint 

This iaisaued under the approval of Secy(E) 
vide D7.No. 575 dated 28/02/2001, 	 - 

£UUJ 	tfltU11y, 

9 

. 	. 	8 	)DSE(E), 
for Director of Scho1 Education, 

•Arunachal Pradesh, 
h arl ag  

Copy to t- 
Memo.No..2/134/pER/82 1/J, b-ated Naharlag, 	the 	thM arch/2OOb,  

Shi. 2.K.P. 	aidu, 	Principal, 
You are 

JNV, 	krajh. - , 	.in for 
directed 

de :°:rI;ent 	led•iatly.  
to repatriate t 	arent 

2 • 0 	

/ 0 

• 	copy. 
0, 	

0 

1 A. 	DES 	)DDSF(E), 
for Director ofSchool-ducatiOOn  

Amathal Pradesh, 

\_,/ 0 


